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(i) As a first step it would be
necessary to amend some pro-
visions in the Constitution so
as to reflect the concept of
water as a national asset and
‘to provide for the settlement
of inter-State river disputes
by conciliation, arbitration or
otherwise, Views of the State
Governments. have been
sought on the proposed
amendments;

«{iji) Ayacut development pro-
grammes have been taken up
on major projects in the coun-
try where provision is made
for suitable coordination of
activities of varlous depart-
ments;

uiv) The Central Ground Water
Board has already started the
work of detailed assessment of
groundwaters and the Minis-
try of Health and Family
Planning are processing a bill
for Water Pollution P-even-
tion;

«(v) The question of a longer term
loans, cancessional rates of in-
terest and a suitably phased
repayment schedule, after
benefits start flowing in, have
been brought to the notice of
the Finance Commission;

Avi) The Indian Law Institute is
being asked to draw up model
legislation for Irrigation Acts
and Codes for the wise of the
States; and

«(vii) A national flood forecasting
programme has already been
taken up. The importance of
flood fighting, flood warning
-and flood defence are being
continuously -emphasised on
‘State Governments. Flood in-
surance will have to await ex-
perience of crop insurance
programmes under contempla-
tion, International Coopera-
tion and ~joint planning are
being already = done with
‘Bangla Desh.

Variance in Prices charged by O
companies in States

*316. SHRI VAYALAR RAVI: will
the Minister of PETROLEUM AND
CHEMICALS be pleased ‘to state:

(a) whether the prices charged by
the Oi} Companies for their products
are different in different States; and

(b) if so, the State-wise break-up
of the prices charged and the reasons
therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRID. K.
BOROOAH): (a) and (b). The prices
of bulk refined petroleum products
like motor spirit or petrol, high speed
diesel oil, light diesel oil, etc. are
fixed by the Government from time to
time on the basis of the recommenda-
tions of the Oil Pricing Committees,
For the purposes of fixing the basic
ceiling selling price, the country has
been divided into 12 pricing zones.
These are based on the 8 main ports
and 4 inlangd refineries in the country.
The pricing zones are not fixed on the
basis of the State boundaries. While
the basic ceiling selling price in a pric-
ing zone would be the same, the retail
selling price in any location within
the pricing zone would consist of the
basic ceiling selling price and freight
from the respective pricing point and
other local charges like octroi, sales
tax, etc. The retail selling prices at
the different locations may thus be
different. Under the present pricing
arrangement, uniform retail prices of
products at different locations in the
same State or anywhere in the coun-
try have not been contemplated.
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